
nam«]y:—

-omit item No. (8).”

The motion was negatived.
Shri Harfab Chandra Mathar: Motion 

No. 4 regarding item No. (12) may be 
put.

Mr. Speaker: It is a general one re-
lating to the agreement between Gov-
ernment and the Public Service Com-
mission. The hon. Minister has said 
ha will examine and if it is constitu-
tional, he would have it; otherwise he 
would not In view of this, I do not 
think the hon. Member will press it.

Shri Harish Chandra Mathar: My
mind is quite clear about it

Mr. 8peaker: I take it that the other 
notions are not being pressed.

The motions were, by leave, 
withdravm

Mr. Speaker: One motion has been 
carried. I need not put the original 
rules, because these are not amend-
ments. but they are treated as reso-
lutions.

The House will now proceed with 
the next item on the agenda.

DUctution re; Inge- 3$4-. 
eurtty of life tn 
Railway* Travel 

135(ill) and 1 «  of the Bombay 
Police Act, 1991, for contravention 
of the orders issued by the Dist-
rict Magistrate, Belgaum, under 
section 37(3) of the said Act and 
was convicted by me for the said 
charge and sentenced to undergo 
one month’s rigorous imprisonment 
and to pay a fine of Rs. 100, in 
default to suffer rigorous impri-
sonment for 15 days under sec-
tion 149 of the Bombay Police 
Act. He was also held guilty under 
section 135(iii) of the Bombay 
Police Act and was sentenced 
to pay a fine of Rs. 50/-, in default 
to suffer simple imprisonment for
15 days. The conviction was 
accorded on the 8th November, 
1958 and the prisoner was 
forwarded in custody to the 
Central Prison, Belgaum for 
undergoing his sentence He was 
given Class I."

Shri BraJ Raj Singh (Firozabad)r 
When was the conviction made?

Mr. Speaker: Conviction was made 
on the 8th November. Parliament 
was not in session then. The House 
met only yesterday and today it has- 
been brought up.

14.58 hrs.

3%  Conviction of a, 18 NOVEMBS& 1956 
Member

Regulations, 1958, laid 00 the 
table on the 11th September, 1958,

14.58 hrs.

CONVICTION OF A MEMBER

Mr. Speaker: I have to inform the 
House that I have received the fol-
lowing communication dated the 15th 
November, 1958, from the Judicial 
Magistrate, First Class, Belgaum 
City:—

“I have the honour to inform 
you that Shri Balasaheb Pstil, 
Member, Lok Sabha, was arrested 
by the Police Sub-Inspector, Bel* 
gaum eity, an the 3rd November. 
1968, at 17.00 hrs. at Belgaum 
for offences under sections

DISCUSSION RE: INSECURITY OF 
LIFE IN RAILWAY TRAVEL—contd.

Mr. Speaker: The House will now
resume further discussion on the 
insecurity of and danger to life and 
property in Railway travel and pro-
tection of Railway staff against Police 
and other officials who
violate Railway rules raised by 
Pandit Dwarka Nath Tiwari on the 
27th September, 1958. Pandit D. N. 
Tiwari may continue his speech.

Shri BraJ Raj Singh What is the 
time allotted?

Mr. Speaker: Two hours.



365 XHacttttfem re: 38 NOVSMBBB 1858 Jnammrtty ttf Of* in $ 0
tU dhsay Travel

sfinr (^n ftsr) :
«r® w  *n£fa*r, y ^  ft»rt % if  'rtfxvt, 
r^ fa v f  *frc *r*<f 'ft tfw r  ^it 
$  «ftr *sr f W  Ssr #  *r»r «rr ^r«ro 

jrirr $  i sfrrt % f a f f  *  tr$ ? r ^  $r 
»ptt | ft? *?ff 5  Jmrr w i t  *«rr*? fc 
«ftr %tk % i w  hwp*t h  frrê r art
*Tfhff $> TPPiTTcT *TT T̂T̂ r̂ cJT f  I
W  t o t  srarw  tft *fr,
$rPK?r r r c  ?t v  wr # r r  *$?r 
«f%rar w  n f £ i

14 £9 la*.

[Mr. Deputy-Sph^akkr in the Chair}

Sft trsp 5pR v  t t t t  #  »jst iT5 g ^ rr  
»if fa  xrWhr, h

tftxwtn  t t  ?rr«i h  irsrT 
»nrr i anr ^ sft*r m i  Sr on r|  3 , 
•flft ^  *rr fe r r  »mr w k  t t  
%sr ^=rr i

$?TTT ifcT OT $,
f̂r ?«t **r? £—

“A sensational dacoity in the 
running Oudh-Tirhut Mail was 
committed on Friday last in the 
night between Katihar Rly. 
Station and Thana Bihpur when 
dacoits armed with daggers forced 
a passenger to surrender all his 
belongings including cash and 
later walked out of the train when 
it steamed in Thana Bihpur."

TrFTT $  jftn  T ^ ft  «PT "P HTHR
% *ra «frt f a r  ^ R 1 «THT 
«K  ’ CPI *fr I P̂T 3ftO VTTo f r o  v t  

n "> *rf, cfr
«wr*r fw r  f v  * -fto %n*o <fto

« r c t  act» «nr v t  « v c  
w a v ' *  « * r v m f t  v  i «m m n: 
1% i

IS hr#.

5?  «rw v  ? m  * *  w t t

“Track Tampered for looting 
Samastipur, September 10.

The Government railway police, 
who conducted investigation into 
the cause of the accident of the 
ill-fated 2 Down Mail train, has 
come to the conclusion, it is 
reliably understood, that the track 
was tampered with for derailing 
and looting the properties.”

STT5 Ssfcft IT* eft* *£B|T
5t%2T :

“Armed men enter tram 
Passengers robed

Katihar, September 16.

Armed men entered a compart-
ment of a running mail train 
between Katihar and Bihpur 
stations on the Katihar-Barauni 
section of the North Eastern Rail-
way on Friday night and forced 
passengers to surrender whatever 
cash or valuables they were 
carrying on the point of dagger."

h  x h  qw re 3  ffrJH #*pt *mr 
<r*r frr ŜTPTT ^ T T  g :

"Odds St Ends

Train robberies in North Bihar 
are on the increase. They are 
inconveniencing the public great-
ly. There are reports that 
robberies are committed with 
impunity. But we note that 
robbers have a sense of humour. 
The PTI reports that train robbers 
recently relieved the ofBcer-in- 
charge of the Katihar police 
station of his suit-case, containing 
about one thousand rupees. The 
public are not dixpoMd to shad 
tears for the loss of the polk* 
officer
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WMT JWTT $—

“Student* attack train:
Two railway employees hurt.

Gorakhpur, October 10.

A, railway officer and a dinning 
car bearer were injured when a 
■crowd of nearly one thousand
students attacked the One Up 
Lucknow-bound train this 
morning and pelted stones and 
brickbats at Bhantapar Rani
station on the Sawan-Gorakhpur 
section of the N. E. Railway, 
according to a message received at 
the headquarters of the N. 2. 
Railway here."

fo  1 v m

^  v t  wh i^k  —
'‘Train accident at Bihpur

Katihar, Oct. 3*.

The brake van of a Katihar- 
boun goods train on Katihar 
Bara uni section of the North 
Xastern Railway capsized and two 
other wagons derailed in the
small hours of Wednesday night 
at Thana Bihpur railway station, 
•40 miles from here, when an 
engine engaged in marshalling 
-operations knocked the rear of the 
brake van by accident, accor-
ding to a report received here."

‘Thefts from N.E.R. on 
increase.

Samastipur, November 2.

Thefts and pilferage of goods in 
transit in the N. E. Railway seem 
1q have greatly increased and the 
R, P. F, appears to be of no 
utility in checking or detecting 
the fast increasing menace. In 
Samastipur Sub-division alone 
claims tor damages to the tune of 
mor* than Rs. 2 lakhs have been

filed against the railways during 
the last 6 months of which a claim 
of about R*- 80,000 has been made 
by one company alone.”

^  *r«TTOT #  JRTTOT »T*rr I  ft?

“Four railway policemen held: 
Theft charge

The railway police has arrested 
four members of the Railway 
Protection Force, including one 
Sub-Inspector, Ajit Kumar, on a 
charge of stealing goods from 
running trains.”

This is on the North Eastern Railway.

qv «frr wzvtt vr frnnrrr rv avrr
*—

■“Passengers Stone train—75 hurt 
Fabeabad, September 22.

Seventyflve persons were 
injured, six of them seriously, 
when the Mughalsarai Lucknow 
passenger train yesterday was 
stopped by some passengers a few 
miles ahead of Bilharghat station 
and stones were thrown at squads 
at special ticket-checking staff and 
the train. Five ticket collectors 
and one policeman, who received 
severe injuries, were admitted to 
the district hospital at Faizabad."
Mr. Deputy Speaker: Does he

propose to read all the cases?

Pandit D. N. Tiwary: Only a few
cases.

The Minister of Railways (Shri 
JTagjivan Ram): Are all these cases
covered by the motion?

Pandit D. N. Tiwary: These are
some of the cases. What I wanted to 
show is that the incidents like thefts, 
robberies and insecurity to safe travel 
by passengers are increasing. That 
I wanted to impress upon the House 
and the railway authorites.

3ttl(Ai) LSD—e.
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«TTo ftwrrtt]
f w w  ^  < fa  W  VS ***** *f

fnwr 3 sr*T*r '(H r̂mr f , *ft irt w
*  i»fr arrar | ft> ir? VHRTT HT 
wrir vr |, tfk  $  firq; terrcft- 
«H I  I ^  $ fa  Pro *£? %
strcft $, *t ^ j r t  5t*rr
f* TT f^€r <T7̂  VKVPT H I
«H**t ftr m  #  m*r *  *»$ *ft 
HTfitt f  ftr tfTT >P5Ffr4 <r* « »WTfTT 
<tom & smtfcr grf «nm ? ^ *  f
iftr ̂  irs»r JTrftasfr t, ifpfi %
«WW 5(K <T *TT *P*>T 
VT $HTT TWIT îff $ I =̂T# tr<r- 
W^Rf?PT *t it?  Hhpn P̂TT ftr W1 

ARTRff STTt <TT
*ro «*ra/>t $ <ftr ^  irt
<l?tf T O  m  ^ Hfflf 5TRT T̂f̂ rr | 
«me %*r*r *? w h ^ w  faf^Fsr, 

=t ^  T̂cff vt *ptt % 
«f * *  »HT t?* flflpTT % favr H 

mpr vr 3ttt pr *rr ft?—

"So far as I am aware, no such 
circular has been sent, but all 
steps are being taken to see that 
Offenders are brought to book as 
early as possible. This is largely 
a question at law and order, 
which belongs to the States.”

Stata. Our limitations are there. 
Ttois line posse* through forest*.*

*J w f  ^«i*n*W^R vt PSTwW 
*5T»rr ̂ ti^tt jj i A 

I  ftr vt
fcnr f m r ? ? f l w  wrl^f Pp ftar it if  
% w  T fir  ^  yrmrm vt Tfar wnc t 
ŵr v t f  jv m r r  *Vf wrmft wrmr 

?rt t o  vr % q^rr vui 
?tm | fan ^fr %r «f!TT«r % n W *
% % ft vt ’pra-pr ’T ^ * r r » ^ -  
vf vnw m m * *  *ttx w -  
mvfhe f  i ffr %w*r

%  ^ 5 T t c  w r t  n  « T T ^  I 3 W  

«r m fw  m m  % «Ft ^  *jT5pr
f %  srcr %  m v  « r t ? i t  < r t #  %  #  ^ r  

ftrtc arm , vt fircfr sr̂ rrr Ŝt 
5jWY»n t  xrix v r  fer » m  ?f> anr ?rv
# ■rpsEf ’nflr *n#n i

% sRTarr ^rf t t pt t  <m%
<KT ^  I  # wvnx ^

=fl̂  5jr^»r i w*rt y fi^ fe rz î f lrfa fra  

tfVr irr-f^r % 4#srife #  
ffr̂ ft ?ft Ht»r ffrtt ani? m  »w# 

>? JTT H f W  %  ' R R K T  ^ 5 T  *T » F #

i $f%*r*nr?ft <rtr ^ t t t  £
=r?f ^ • f ’ft t o *  % ^r^?r ^ r t  «rm 
e m it  i

W  <rr ?*fNrr jrt j t
«r?[T ^ —

"How is it a question of law and 
order in a running train?”

<tt fafofcr n anrrw %% 
fq  f%—

“Because these dacoits pall the 
duin and run into the forest 
which is in fee territory at the

A * irfr q ra ftft?  fZ Z $ Z  m»IT Tr 

u>5c ^Bp <rr fv  Pro m  ^ fVnsft 
*TTO f? , fv?T?ft Y * fw  f f ,  fTRTfr 
ftv fm  ?wpfriTT 5^ «rrer
w m  5  i ^  brt ^ ^ fr

vrmW f<  f ,  ^  «rw# ^  ^  
t w  ?!fr % tffw  v i i t  ?r^ it apt 
^  f  ^rwt % qm w r  | ftr 
Tfanf?r#
W*<fm  % u  *pW |C i ttxY  t  
f t  f  * «rW ^  *rtr ?&*« re
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*»W $* > t m  «f * *rfcr j {  «ftt 
«rr t*  *flhf ff f  1 Tiŵ tar tfMr 

# «r$  UX* *  * X 5t  U X * *
U *X  *v g (, tex*
U * *  ^  Xt } f  1 ^
* * ?  ^  | ,  < F rtS t * f w t  ^ » o o ,
Wfa \ o»o  tn: «jg^ ^ t fpr ^rrr *n$ 
f  ftf fcswrfjr-fipi affffipft ^  aft 
^ f u n p p f t  a n  * $  %, w t  T t n t  t « 

w v r  s^fNrr n ? ft?n t  fa  ^
< t  H U R T  $ ? T c ft f  « f l 7  H T P T  fT T ^ n

«ry?r i m m  $ 1 #*nvrm j f r  ?tt<™* 
« r r # t  v t  s f t  * n r f a r  $  *r$ f a P u $  

%?T*J • *TfVH5*rVt^«RT^;t
I f  P W I T T  *P!># $ I A *̂ *17 
f*F forf a ^  3T$*r $ t * r  fafa-
f? r  % erwreww 5 *n i r p  
f a f l r c s r  ^  v  S R s n r m s r  n  f r r e n f t t f t  
«?rar $  ^r% sfH fafafciH ^r ^rr ipr
JTT 3 ft  5TT rrtrg XTTTT *  f a f H * £ T  f  

B T O t  w m  tftr  *T T *l t  ^
1̂ 4 ^ fi v l ^?n VT| ^

« r  « f r c  « p t f  r m n  P w r r a f  f a  «r 

< 1  r e i t f  f n r  $ t  H s n f t  f  1 * w t  4  ^ r t f t  

p i  n  « f t r ? f t  %  f * * *  >? ^ f h :  * f r *  **  

qpr *w $ f f l  ^ if 'fi?
< r n j  t f t  *  * r > r  * r m  1 u f  * t < t  H ^ t  f  

ftp  j ^ s f t  *  a f t  |  * f t  s s

f f T i J  ^ t  T W S l t f  ? t t f t  3 ft  # # R l  * > ^ 1 4 -

* « ;  X  3 * r * r t  * f t  w *  s n r c r  T 5 T  f t  »n rT  f  1 

*RT T ’' f  »T V T  « K * T T O - ,

* t f  ^ t T  f a * 4  » f  3TT *$ % ,

% m w r v  * t  h  q r  ^ r r  t »-

%*fwi ^  1 ^ m fo m l  f ,  ^ 
f ^ w n r  v t f  ^  ¥ t f  o t r  5 t * n  ^ t ^ r  1 

y f V t  ^ i f t  f t s f T  V f i ? ' ?  1

w  f^ n m r w m fi i

i t o  m o  f t w t r t t  T T f f r r  f f r  ?fr 

A  «m*T T r̂ y 1

avTmw «r^tw : «n«i# <ft «nft ?rv 
x| wmvr | ft? iflr rr^n
P w th  , tto tt  trft ŵ rrm ^ 1

<jr*n jto  ^to fitarnft ttw t nft 
w n  mm t t  wmaE*TT, «nft ijw  ?ftr 
<tn^T |  1

tm%  «mr s ftiw T  ^  f  
>ok R n if t  ’P ift f®  m ft jf
*  w«r f  1 ^rr 3»wt «tR?R
f ,  5tT? % # 5ft»T *m i ¥PT «pt# f , 
WT «R g®Rf9RR ^  ft^T f  JfT JT̂ t,
5*  **  ^ f t  ?̂r <tt^ srm rr a rrr  arm  
=*rrf̂ tT 1 *3% srrf frsftst^ TTsfte roPT  

^  % «nr<ft »rrft % HT«r 3n^ f   ̂WJpft 
^ 5̂  W X  *TT̂ t «? *ft 3TT# £ w nr 

^pf ’ ft t̂# t  ^  ^  T̂T̂ RT 5̂TT?ft
|  eft 3T^ft ^ % I

f% fen % am  aFT f t r o  5p=T«r
f m, s»n* * iw  fem ft ^ m r *  ix r
jv t  «tt, n rr fw tfe  eft ^

n  ^  f^ = H  T t ^[H55 nfPr
fw r 1 vr^ t %r ^  fa« w  1

*r% |  Pp aft ^r# «td«iH ^ r  

% *fm 5t^ t   ̂ ^ *r*pft * r %n#
A  ^ .. •v .. _ x. f  . _ _ _  A  ^  - _________________ *%g , fiid'H "tf m**t 5TTcTT ̂  Ml< 3*T,(>T
^t H^RT ftcft t  ?T? t̂
T|[?ft ? I g^Ft ̂ tf «rc«n *^t fftrfT ̂
f>P Vfawft JTPTS f .......

*ft in ra t^ r rw  : tm^T 
91m  gt?<ww  «st4 *t * fr, ^to tn ro  

«ft« 1

’T fw  ITO JTTO ftw rft : 3fto ATTo 
»fto % ^t ^ t  1 ^Pfit TTTT ^  5t?ft

f  fa  v t f  ^r% r̂>r & hi^ t |  *tt ^ tf 
^ rcrt | » 4  x ijn r  ftp ^  f̂ f^Rpft 

if t  g firo  ^r| #«> v p :»
«ft» «lft ? t «TT ^ ft  lft?f?P f <5t̂
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t 'r f lw  i f *  m *  ftm rtr ]
W fc w  %  «JW¥T fW t W lfflf l *PTT 
jJW fft ^ t •TPtVR? ^sft ( ,  S ^ ft  ^ft *JT

"ft J?7 *r#r <t, ^rft **wnrft t  
i fa  «T f % * r  *rv»r ^  % 51!  
m f w w  qr *?t*r t o  1 
«rr*r^r ffeu q fg fa$srtn q?»?«itjn r 

«rm WTO $: fcrtT f  «fk  fisr 
*rrfw arm £ 1 am *  s f  ansnfr $ 
f a  ^ w t  * r f m  *ar# a r m  $  ?ft #  « r r i t
r m v iRrfitfa<fl <£t*r sr^f t t #  f  i 3W

Hf tft m*f*r ftnr $ fa  
« t f  ?rrWV p # t  *$t f t f  *r?ft $, <rt 

*pt #  aft wmr f  «rf ^r# 
f  aftffW^WVS ^  f  r tra ft  r*ip 

ffeft $ ^  TT?f f  1 $  *rcfm | fa  
3mnt 3ft ^ p i A T
ffaT t t %  1

<*t fcrrrft f*r % *n«r 
f « r  * * r  $  1 *nc m f v f r  % ŝmtr *  

1 F T ir r fW f v t ^ s n r n r  
w «nff wr* £  1 A * f r t t  j  ' f a  ^  
« w w i  4f ? r  *rrt g  1 t ? t  W  3  

g f  f t  **n*T<rr gfa*T T*ft an 
flWStft |, ^FT jftSTOR ^  ?rft w r  
a n  ? w tft  t  1 $ f a ? r  x n w r  ^ r t  ftnT  
f a  fa?T fa?T ? n * «  q r  5JTKT ftflT 
f , fa*  fa* qfnmr #  a*n5T ft#  f , 
f a r  fa s t  <tt 3JIWI %?r f t #  £  i f k  
35T V t* r w  t o t  <rt*rr 1 ^ n  f t  * ttt  
?ft 3 »T trfTVT^r $  fa t*  f l f a t  W fKJ *TPR 
i ^ l  ^  ^>t jft^TO T ^ft
tTTO f*TTTT W JKI «TFT ft * T  -f I
«w ?*r h  %%ar ft#  f , n% «rnn5t 

*r ft  urn =*<=rtt | i f r t H  ^pr 
%%ar |  1 w j K m r  %%^r m  f  

f  1 ?ft ttw  j?  sh S v tH  ^  
?m5 u iw t  wrreT «n»r ft̂ TT 'rrffv 1

*Pflmw * i  ?ft ^nu 
w hw t <H t t  r?n f  i% n n cifv«t«fif

IMS tnnewrby ttf Uf» im 3 ^  
Krtltag  Trhm I

m  J t K  « f » w  r f t t w w  w n « f  - i n i ' ^ < n :  
fam  Jff fW t flnSTO1*  

* n P  ^ t * r i ,  ^ t f  f r m f t  » j ^ r  n f f  * W  1 

« t p t  « r < r  i r t #  f  t

tw t % ftn? «ft *rr 'r rc  v f t f  
v m  *m*  « t p t  « f t 4 t  tit 

f m  m r  s r ^ f  « p * » t t  « r t r  »r ^  

iw ^  m  v t f  f ir t r  fe n w m w n r
<4Mfl I

•ft wnAvr t w  : <rnrvT *rtrr w
| ? VTT *TTT ,̂ Tf# f  fa  f t  Xf* fin# 
n  fagrr 3TT̂  ?

« H 5 m  ito  « t t o  f t w r f t  :  * r ?  f  * r ^ f  

fTjm 1 t o  vt aft <ŵ »rT prr f  ^ 1% 
m ^ r  f t  *rm f t m  f a  fa*r-fa*r fit  
i f t x f v H - f i K t i m x T t t m i x m  j p r f t  

4  sTTr^Tar ft? ft  |  1 « m  c t f  f ? w  
jtfff t o r  »w « t anw ^
«fr w a t n  q ? antnft 1 f ?  ^rrffij 
fa  f m  tftT TT 3JTRT ytiwr^ f*r trt 
H ?  I f>T sqrra ?rfa^T * I f  5T f t  f a
# Hrt̂ r mfinff n ?ftJ jtt #§ ^t Tf 1
3W t t^w*! ^ 1 1  *TT tj^  ̂ VT
^ T f f ^  f r o  % art «Rnmr ?rW f , ^ r t 

« j t  5 ft»T f  #  H f  A R K  f a  f H  qf j f t ^ W R  

<€m |  ifa -  i r f <  % m  ^  f a u r r  a t  

f * T  t t  c r f ^  w t  » w f t  $ ,  f * T  < w ?  WT

f  1 q m  ^wr ft*TT fa  C[*r v i f  q r 

TIT VTXTTTcT' f f  $ I flTO  ^  STW 
*TWT VT W W  ^  f<T «w VfT

“In the last two years four aocfc 
incidents have occurred at that 
very place. May I know what 
steps have been taken by Govern-
ment to prevent such incidents?"

fft wm arpw {  fa  faff «5fWT qf, 
« f t  «p: iftr fan-faflr *rtfWt ^
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wftfv 5^  ^  t o  <nwt •
•<c*lf Wt ^rffr i *ft «tt iprtft **m  

tar vrf^ i w x  *rmn3 
«r#ft ?ft a*nft irrew 
<WY i A  wnwn g fa *mr 37 first 3 
ftpn^t *iff *  w #  $  f t  jn  3 icp t  *w« 
f i  wfiwaftTOrekftff aftTrcritftfir 
tt, t o *  tit x jrot ^  1 TOftn?
«nwt *fT*t ifr«fr «rtt ar*rw $t 
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% fart* f *  ?ftn tw* ff*r «fk 
-|t«n fa  *r*? £fa % jin ^ P f  1

#* ffP fft w m  % fa  
<ifcr % ^fa It tttt 5T̂ f <rr# | 
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eft Sra *nj*T* t  f t  *nsraf * *  ffWt 1 
irmrer ^ k t  fjp^r $ *fw ^sft ^  *

£ f r o  % *f* A *  a n ^  $ fa  *ff 
«WyW*d4 arr r ft  5  1

«nar vmfhr ^fr 
n  t t t s  * * fa v jtr t  «frt jn ftn ff *  an*r 
*  mw v  far* gtwr f̂t̂ wnr 
<*tf anwwr *fVap *t#  $  i A  
f t  f W  ^  f t  $  tot % topt fro
VTgfiffft VT JP̂ tVRT ^  % f¥f  ̂ ?lff 
*f&T w ffa  Iw iff if i  A t o  a r f 
WIT*!*? fTO A  f t f  «T ^  Tf?TT f  I

WTOT?
ft  amsri f  $fa*r gr^t w&rr *$ x  
* *r $  1 wrmar tw  A  t&  f># f  
«ftr to%  m * ift t m  t j fw v  f̂r 

f  i f f  fv  nff % ŝr vfa & c* f ^  f  1 
TOftn? A  <rjd* fa %m
TO «*rwr TT TtT fW tt

1 «n»t to% ftnt *ttK
»rf}- «rc fimrrr ^  t o  ^ppn ^ w w w

^ ^ 3  *K W ffa  W^lfUJfl ffTTT
%  T t»  W  W  i ^ t #

M ?tt5 an# f  xtn ŝroet warm- 
y h p  x fa w  % f?n ?  J t f  w j f f ^ ^ f t a n n T  
t  fa  f»f ^  H»nr t t  wtot «ftr
3̂9W t VS  ^  3^  I

4  *T R ? T T  5  f a  T O  f a w  ^  H T T ^ t  
« < m r ^  ^r»T I  # f a ^ T  %  I R T  ? *  .;

ftc ft f  %frt TO f^R  i m v t  «rf W ^ t  
5* n f ^ T  f a  a f t  W ' r t f  i T T f^ r  t  ? p r f t  a i t  ' 

v m r r o h r  i  m ^ r  *frx a f t o r  i 
Tf i t o t *  jnfTOt ? fr o  %

f t  I

Shri Tinpiwani (Madurai): Mr.
Deputy-Speaker, Sir, I rise to support 
the previous speaker when he said 
that it is essential the responsibility 
of the Railway Ministry to give pro-
tection to the life and property of the 
travellers and also protection to the 
railway staff and also to any of the 
allied Central Government staff. He 
has given many instances of thefts, 
many instances of attacks on railway 
passengers. I remember, during the 
last session, in reply to Starred Ques-
tion No. 1358, on the 18th September,
1958, the hon. Minister was pleased to 
state that certain measures have been 
taken to prevent these occurrences. 
So far as passengers were concerned, 
it was stated that five measures had 
been taken: passenger trains will be 
escorted regularly by railway police; 
safety devices will be increased con-
siderably; a special kind of light will 
be included in the brake van; guards 
and T. Ts. will be asked to pay special 
attention to the travellers if they are 
ladies; women compartments will be 
in the middle of the train. So far as 
goods and articles were concerned, 
we were told that there will be fre-
quent drives against such thefts and 
prosecutions under section 122 of the 
Railway Act, that an attempt will be 
made for co-ordinating with the Dis-
trict police, that many plain-clothed 
men 'Will set up to detect these men, 
that valuable commodities will be
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cavorted, that armed police will go to 
vulnerable places and that there was 
also a certain patent locking of 
wagons, etc. It is all very good to tajr 
that these measures will be taken. 
But, even after the announcement of 
this, I am sorry to say that these inci-
dents are on the increase.

I would like to classify them under 
three or four categories. First are 
incidents where there is threat to the 
safety of passengers. For example, 
when an Express train left Calcutta, 
the alarm chain was pulled and the 
train was stopped and a third-class 
compartment was looted. This hap-
pened about 50 miles from Calcutta. 
That is, I believe, the Mokameh 
Express and that was a subject on 
which some information was given. 
Recently, between Lucknow and 
Mogulsarai, a passenger train was 
■toned. The reason given was that 
some of these passengers were not 
given tickets, that the train was over-
crowded and the angry passengers 
pelted stones. The result was 70 pas-
sengers received serious injuries.

A d'fferent type of offence also hap-
pens To that, I will come later on. 
In this connection, what I would like 
to say is, where such things have hap-
pened in the past, those areas must 
be alerted. Another suggestion which 
1 would like to make is this. There 
are certain Express trains which 
travel in a particular area after m d- 
night. The hon. Deputy Minister 
Shri S. V. Ramaswamy also will bear 
joe out that three immportant Express 
trains leaving Madras, pass, after mid-
night Vriddhachalam and they reach 
Tiruchirappalli before 3 o’clock or 
4 o'clock. This is a very opportune 
time for people who can pilfer, people 
Who can indulge in thefts. Such small 
thefts are very much on the increase. 
3hat particular area can be alerted. 
I f the Railway administration is vigi-
lant enough, they will be able to find 
out such areas and these instances of 
thefts can be minimised. On thia 
particular point I do not propoee to 
werelqp much further.

The second point is, wfaera the sett* 
way employee himself wants to do his 
duty, I think it is the important duty 
of the Railway administration to give 
him the maximum protection. 1 
remember the particular question % 
raised in the House how enough pro-
tection was not given to the Assistant 
Station-master who was doing hie 
duty in Madras. In the Kodambak- 
kam station, on the 8th October, four 
persons, in broad daylight at about 
1 p .m ., surrounded the Station-master 
and knifed him and there was no pro-
tection at all. There was no watch 
and ward and there was no railway 
police also. The Deputy Minister said 
that the four persons were running 
amuck and we cannot be bothered ts 
give protection to all these way sids 
stations. Surely, I think, it is tha 
responsibility of the admin stration ts 
give protection to these conscientious 
employees. What has been done te 
this particular employee, I would like 
to know.

Another instance is, where aa
employee wants to do his duty, exter-
nal pressure is brought upon that
particular employee for having done 
his duty. Many instances I can giva. 
1 will give only one instance. In tha 
Southern Railway, there was a Tickat 
Collector who was a very conscien-
tious man. He will not allow any ona 
without seeing his pass or ticket. This 
happened in a station, Sankaridurg 
near Salem. The poor man who
refused to show his t'cket or pass 
happened to be an important peraoa 
locally and what happened is, be Is 
facing trial under various sections of 
the Indian Penal Code. I would like 
the hon. Minister to check the posi-
tion. I understand that certain Mem-
bers of Parliament also took up this 
issue for prosecuting the poor railway 
employee who was doing his duty.

Another instance, I can mention. It 
was brought to my notice four months 
ago. Here it is not an important 
person, but it was the police. This 
particular Inspector wanted a pollee



officer who w u  travelling to show 
Ilia ticket Of course, it was too much. 
The 'police officer immediately protest-
ed pnd he is also facing prosecution.
Ii is in the Olavakot division. The 
name I can give and the details I can 
.give to the hon. Minister. It was 
iaife&d in this House also how a 
particular Inspector or Ticket Exa- 
JBlfifer, for having checked up a 
Police Inspector who was travelling 
without ticket in the First Class, was 
subsequently assaulted. He was pro-
secuted and he was put in the lock-
up and even bail was refused. I 
remember that was also brought up. 
What I would like to mention here 
Is, let not the police take it into their 
kead that because they Happen to be 
police officials, they have got perfect 
liberty to harass these employees. I 
have mentioned three instances. Many 
more, 1 can give. Protection also must 
be given to these honest employees 
Who are doing their duty, from hsrasa- 
flaent from the police officials.

The next type is this. There have 
been several recommendations and the 
hon. Minister of course knows these 
recommendations. So far as night 
patrol duty is concerned, I believe 
there was a recommendation in the 
Xnquiry Commission regarding die 
Ariyalur accident that two watchmen 
should be sent in groups, not a 
single watchman. I do not know 
whether it is being followed today. 
1  know,—it was a very pathetic case 
also—in October or so, one Class IV 
■employee, on night patrol duty, 
reminded me of this particular recom- 
aaendation of the Ariyalur Enquiry 
Commission—a month later, the report 
was that he was knocked down by a 
sight train. Whether he was knocked 
down by a night train or whether he 
Was brutally murdered, God only 
knows. The worker who raised this 
is Chlmuonayan of Tirumangalam. 
After a month, he is not there to tell 
me what has happened. This recom-
mendation also must be taken up 
seriously. I believe this has been 
raised by all the trade unions. Very 
recently, even when the Southern 
"Railway Labour Union met in their
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Executive in Golden Bock on the lat 
and 2nd of this month, they suggested 
that this recommendation must be 
taken 19  seriously.

Another instance is this. There are 
certain persons who break the laW 
and cross railway lines. When the 
person who crosses the railway lines 
happens to be an influential person, 
the night patrol man or watchman 
gets into difficulties. I can mention 
an instance in Podanur. This happen-
ed four months ago. Two night patrol 
men suspected a particular individual. 
So they stopped him. Nothing much 
happened. The next day the railway 
sub-inspector sent for the two watch-
men and they were kept in custody, 
and they were told not to interfere 
with that individual. I am told «  
case is now pending against these two 
men before the sub-magistrate’s court.
I do not know who is going to defend 
them.

Then there is the third aspect. 
There are also other employees who 
are very much associated with the 
railways. The RMS are involved in 
accidents. The RMS Employee* 
Union, their all-Indian federation, haa 
been demanding that proper RMS 
vans should be provided. This baa 
been a continuous demand in the 
Southern Railway. Particularly from 
Madras to Madura in the Trivandrum 
Express they wanted the T-9 service 
should be extended. They wanted a 
bigger, more convenient and comfort* 
able mail van, and that mail should 
not be placed in places other than the 
mail van. What is it we find?

On March 12 in Tundla the RMS 
guard, the RMS peon and porter were 
found brutally murdered, and to this 
day we do not know what were the 
defects m this mail van which allow-
ed the murderers to get into the com-
partment. To this day we do not 
know what has happened. The only 
thing that we know is that six men 
have been arrested. It may be that 
one or two of them are also postal 
or railway employees. The case ia 
pending, but what we would like te

19 NOV1MBKR 19U
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know is whether there was any detect 
in thi* van, whether It was a proper 
RMS van, or whether it waa a rickety 
van which could not be locked from 
inside so that persons could get Inside 
and murder the RMS men. This is 
a point on which we are not getting 
any clear reply.

Shri Jagjivan Bam: That you will 
get after the case is over.

Shri Tangamanl: This morning it
eame up, and the hon. Minister of 
Transport and Communications said 
that the matter was under investiga-
tion. The matter as to how these 
people were murdered may be under 
investigation, but as to how the per-
sons were able to get into the van, 
whether there was any defect in the 
van, needs no investigation. I hope 
the hon. Railway Minister will be able 
to throw some light on that.

There is also another point which I 
consider to be important. Thefts have 
been on the increase after indepen-
dence. In the pre-war period thefts 
took place mostly within the com-
pound of the station. Thefts by way 
of breaking the wagons started during 
the war period, and hence it was dur-
ing the war period there were orders 
to shoot persons at sight. In this 
connection, I would like to mention 
certain suggestions which were given 
to me by a railway employee who has 
put in 44 years of service. This is 
what he says.

After independence thefts have 
reached such a pitch that neither the 
railway police nor the railway protec-
tion force is in a position to check 
them. Crores of rupees are paid to 
the owners of property stolen. Thefts 
cannot be detected because there are 
certain other internal conditions which 
have to be set right There is also 
a deliberate attempt to suppress evi-
dence. Where the case happens to be 
oC railway property—and I mentioned 
p̂ertain circumstances of what happen-

ed in November, 1986 and November,

1957 in the Fwratnbur Workshop*— 
honest persons who try to catch tha 
thieves are transferred to distant 
places as inefficient men.

Now, the Home Ministry has started 
a vigilance organisation in the rail-
ways since the last two years. Eve*T 
unit has got a committee consisting at 
a vigilance officer, an assistant, 20 to 
25 inspectors and one sepoy under i t  
These are to investigate bribery cases 
or thefts of various kinds. This 
department has. now fallen a prey to 
what it was going to remedy.

So, this officer suggests, that the 
vigilance officer should be a Superin-
tendent of Police. Under him there 
should be three inspectors, five retir-
ed station masters, three permanent 
way inspectors, nine retired police 
inspectors. The officer must be invest-
ed with the power of dismissal or 
discharge of the defaulter. Retired 
officers should be taken because they 
alone will dare to arrest gazetted offi-
cers since they do not go back to the 
parent service. Their period may be 
two years, or it may be revised. This 
is a serious suggestion by a railway 
employee, and I commend this to the 
Minister for what it is worth.

Lastly, the hon. Minister will agree 
with me that not only the public but 
the employees also must be taken into 
confidence. We cannot take the 
employees into confidence by Just 
discharging them without even assign* 
ing reasons. Of late, the application 
of rule 148 of the State Railway 
Establishment Code is very much on 
the increase. Even men who have put 
in 23, 29 or 30 years of service are 
dismissed without any enquiry. I will 
mention three instances. Driver K. 
Raju of VUlupuram. Station Master 
K. R. Thyagarajan of Cuddalore uxA 
Station Master N. R. Venkataramn 
of Trichy who have pat in more than 
20 years service have been <t1swi1sa>* 
without any enquiry under rule 14* 
o f the State Railway EstablMnaen* 
Code.
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In paragraph 1S5 ot their Mtb 
report the Estimate* Committee have 
recommended thus:

"The Committee are glad to 
learn tram the recent budget 
speech ot the Railway Minister 
that a scheme will be drawn up 
to associate workers in the mana-
gement and the running at the 
Railway workshops and that a 
proposal is being considered tor 
sending a team including repre-
sentatives of workers to other 
countries, where such participation 
of workers in management has 
been tried. The Committee re-
commended that these proposals 
should be pursued vigorously.”

And this is what the Railway Ministry 
says:

“This is being done now by the 
Ministry ot Labour and Employ-
ment, and this item is being 
transferred to that Ministry."

The reply of the Labour Ministry is 
still awaited by the Committee.

What I would like to say is this. 
There is now the Staff Council. Elec-
tion takes place and it is functioning. 
At each level, at least at the division-
al level and at various key brandies 
tf we can have these staff councils.. . .

Shri Jagjtvan Bam: What has it
got to do with the present motion?

Shri Tangamanl: If the hon. Minis-
ter would bear with me, I can tell 
him also how certain thefts can be 
detected. Certain officers who are to 
detect thefts know such a thing is 
going to happen. Such things will be 
divulged to the Ministry if the workers 
are taken into confidence. Such 
things are also happening. In certain 
areas the workers freely talk about 
mamnl.

Shri lagjtraa Baas: 1 will always 
welcome any information from them.

Shri Tangaauuil: I will convey this 
to them. So, this workers’ participa-
tion in industry and consulting them 
at different levels will not only give 
confidence to the employees; it will 
give confidence to the travelling pub-
lic also and those who are entrusting 
their goods to the custody of these 
workers.

So, my submission will be that those 
steps which they propose to take as 
mentioned during the last session 
must be taken seriously. Secondly, 
the areas where such thefts take place 
must be earmarked and special atten-
tion paid to them. Thirdly, the rail-
way employees must be given full 
protection not only from certain 
cantankerous superiors but also from, 
the railway police. Fourthly, the 
railway employees must be given pro* 
tection from certain political forces 
and certain important individuals. 
Lastly, at different levels railway 
employees should be associated in the 
management and also in the adminis-
tration. The co-ordination between 
the railways and Poets and Telegraphs 
must also be taken up much more 
seriously particularly for the safety 
of the RMS employees.

Shri B. Daa Gupta (Purulia): With 
an apology to the hon. Railway Min-
ister.

An Hen. Member: Why start with 
an apology?

Shri B. Das Gupta: I may just
begin with an M.P.’s story.

Shri V. P. Nayar (Quilon): Every
M.P. has a story to tell.

Shri B. Das Gupta: A letter was
published in the Amrita Bazar Patrika 
on the 11th November by Mr. Prafulla 
Chandra Bhanj Deo, M.P. I think he 
is a Member of the Rajya Sabha. I 
am reading the relevant portion from 
his letter:

"On the 4th November night
while travelling from Banaras
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station to Howrah by the Banans 
Sxpress, I was robbed in my first 
class compartment of property 
and money worth one hundred 
and fifty. My wallet contained 
Bs. 70 and my gold Parker foun-
tain pen was worth Rs. 80. Both 
these articles were under my 
pillow at night and the contents 
of my wallet and my gold foun-
tain pen were gone in the morning 
with the culprit The culprit was 
a dark thin Bengali passenger 
who told me he was a 
of a sadhu.”

An Boo. Member: Member of the 
:Sadhu SamajT

Shri K. Das Gopta: That is not the 
most important thing.

That he had lost Rs. 150 worth at 
money and fountain pen is not a very 
important factor. The most important 
thing is what 1 am coming to 
,presently.

"He got into my four-seater 
compartment at Moghalsarai and 
told me he was travelling to 
Jhajha, as he was in Railway 
service. This fellow got off at 
4 a .m . somewhere as the train was 
stopping frequently at odd places. 
The chains for stopping the train 
were not functioning pro-
perly. .

And it is the assertion of an M.P. 
that the chains in the Banaras 
Express were not functioning pro-
perly.

“ . . . either and in most of the 
third class compartments there 
was no chain at all.”

.And mind you, it was not a local pas-
senger train, but an express train from 
'Sknaras to Calcutta.

Slui Jagjfvan Bam: Many chains
Jure been sealed.

Shri B. Das Gupta: This is thf con-
dition of the alarm chains in <ta
trains.

. . .  as the train was stopping 
for a short time at regular station 
but for long periods at deserted 
places where there was no station, 
it was impossible for us to get 
off anywhere to be able to make 
our report or point out suspicious 
persons to anyone.

Two other gentlemen got into 
our compartment after mid-
night... One of the two gentle* 
men occupying the upper berth 
was Mr. Gyanoo Singh, Pan ebay at 
Officer of Dumka, Santhal Par- 
ganas. Seeing me completely 
stranded he very kindly lent me 
Rs. 10. At Jasidih station, we 
tried to contact . . .”

—Now, we are coming to the police.

" . . .  the GRP. Much time was 
wasted as no one seemed to be 
at his post, and the TTC’s did not 
bother themselves much about our 
troubles or difficulties. It was 
learnt, the Sub-Inspector, GRP, 
Jasidih was fast asleep at this 
tune and Mr. Gyanoo Singh's 
repeated requests to subordinate 
police officers to wake him up 
were quite fruitless

I would request the Railway Min-
ister to wake up these officers and 
ask them to be alert about pa—ea 
gers' distress and complaints.

"Mr. Gyanoo Singh’s repeated 
requests to subordinate police 
officers to wake him up were Quite
fruitless”.

So, the one was a Government o® - 
cer, a well-placed panchayat officer, 
and the other was an M.P., and the— 
two together could not wake up the 
railway officer in order that they may 
file their complaint before him.

Shri V. P. Nayar: Be was dokm 
Kumbhakama ter*.
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Shri B. D u Gapta: Then, he goes 
OKMaqi

Meanwhile, the train darted to 
-move. Mr. Gyanoo Singh tried to 
pull the wire substituted for the 
usual chain in a third class com- 
partment, close to us, but it would 
toot work.”.
’ /

■Just see the condition of the railways. 
Shri V. P. tyyar: Ohl what a tra-

jwdyi
Bkri B. Das Gupta: And this has

been written by no less a person than 
Mr. Prolulla Chandra Bhanj Deo, 
Member of Rajya Sabha.

“He kindly helped me to get 
into this third class compartment 
in the moving train and advised 
me to report to the GRP at 
Madhupur, the next station. At 
Madhupur station there was great 
confusion. The GRP police was 
contacted there with great diffi-
culty. I was given a small piece 
of paper to make my report, 
standing in front of my compart-
ment on the platform. They (the 
GRP) took the leather bag with 
the papers—left by the thief in 
my compartment—but gave me 
no receipt for this. As the train 
was gathering speed also, there 
was no time for me to ask for a 
receipt for this from the GRP. 
This is how First Class passengers 
have to travel in independent 
India” .

1 do not require any explanation, 
nor do I require any reward for 
passing this on to the boo. Minister. 
This is the condition in our railways. 
I would submit that theft, robbery 
and such other incidents should be 
wiped off completely from the rail-
ways. But I know that that is not 
possible. While there are dacoits and 
there are robbers and thieves in our 
country generally, such incidents will 
be taking place, but the point here is 
that theee Incidents are occurring 
mart and more because of the fact

that the persons who are in charge ot 
security,—whether they be the GRP 
or the railway constables or the rail-
way officers,—are practically asleep. 
They are not mindful of their busi-
ness. That is the difficulty.

It is not possible to guard a whole 
railway by Protection Force or by the 
police. It is not possible to guard the 
whole track. I admit that But if it 
is possible to wake them up, if it is 
possible to make them mindful of 
their duties more and more, then 1 
thmk these incidents will occur less 
and less. And that is the point which 
I would request the hon. Minister to 
give his attention to. I feel that if 
proper steps are taken in the proper 
way, these incidents can be checked.

As regards their negligence, I would 
say this. It is a fact that the GRP or 
the Government Railway Police are 
under the States, and the Railway 
Minister puts forward the excuse that 
they are controlled by the State Gov-
ernments. That is true. But there is 
also the Railway Protection Force. 2 
have got personal knowledge about 
their working. I have seen a goods 
train running and how that train was 
looted. The miscreants Just discon-
nected the vacuum connection, and the 
train stopped. There were two trucks, 
one on either side of this train. The 
Railway Protection Force with their 
guns were standing about a hundred 
or two hundred yards from the train, 
and the goods train was being ran-
sacked like anything, and the trucks 
were being loaded, and the miscreants 
were just going scot-free. These are 
facts. This is how the Railway Pro-
tection Force are discharging their 
duty. If such be the condition, how 
can such incidents be checked? I 
hope the Railway Minister will k’ndly 
take note of it, and will enquire into 
it and give exemplary punishment to 
the sleeping GRP or ask the State 
Government to give exemplary 
punishment to the sleeping inspector 
or whoever he m'ght be. If that is 
done in right earnest, and also when-
ever any such Incident is brought to
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the notice of the railway authorities, 
to the notice of the Bailway Minister 
or to the subordinate railway autho-
rities, if it is properly enquired into, 
then I think the situation could be 
remedied to a great extent. I say 
this because I have brought many 
such instances to the notice at the 
railway authorities, both the State 
authorities and the Chairman of the 
Railway Board. But I regret that 
nothing has been done.

lS it  hm

(S h u t B a b m a n  m  the Chair]

As regards officers who work 
honestly in the railways, I can cite 
instances. But time is short and I 
will just cite one instance. In Mari 
Junction in Adra District of South- 
Eastern Railway, last year, a ticket 
collector arrested a passenger who was 
without ticket. The railway constable 
was standing by. The railway con-
stable asked the ticket collector to 
let him go, but the ticket collector 
refused, saying 1 will not let him go. 
I will hand him over to the police. 
Thai let him be released or let him 
go to jail*. The constable got some 
money from that man and when the 
ticket collector refused, he assaulted 
him. He beat him right and left; the 
man was sent to hospital. There was 
a great commotion over this incident 
I do not know what action the State 
authorities have taken against the 
constable. A dutiful officer who wants 
to do his duty is faced by such 
behaviour on the part of the railway 
police.

I can cite scores of other instances 
where dutiful railway officers—class 
m  and class II officers—'have been 
suspended for doing their duties. I 
have brought several instances to the 
notice of the railway authorities. If 
the hon. Minister wants, I can give 
him many such instances with docu-
mentary evidence and proof. Recent-
ly an ASM was suspended. If you 
go into the record at that officer, you

will find that he increased railway, 
revenue by stopping corruption and 
theft But what waa the result? He 
was suspended on certain fLbttiy 
grounds. I have already brought tibia 
case to the notice of the Geaaval 
Manager and the Railway Board. But 
he is still under suspension, though 
1 have been assured that justice will 
be done.

Railway employees who are treated 
in this way are afraid to come to.ua 
because if they approach us, they will 
be censored by the higher authorities. 
That is the tragedy of the whole thing.' 
In most of the cases, we also do not 
dare to approach the railway autho-
rities because if they are suspended 
or punished for this offence, we can-
not give any protection to them. If 
we refer it to the hon. Minister, he 
will refer it to the Railway Board, 
who will refer to the General Manager 
who in turn will refer it to authorities 
under him. Then a report will come 
in that hierarchical order, and there 
will be no remedy.

I think we should take cognisance 
of this. Wherever any such instances 
are brought to the notice of the rail-
way authorities, immediate steps 
should be taken and severe punish-
ment given. The offenders should be 
tried summarily and punished severe-
ly. Only by this there can be a 
remedy.

There is another point, as regards 
the railway staff on the wayalde 
stations.

Mr. Chairman: The hon. Member
should confine himself to the matter 
under discussion, that is, how to stop 
dacoities, thefts and dther things, 
instead of going into all other matters.

Shri Tangasaaai: The question at 
the railway staff and their security is 
also part of the discussion.

Shri BL Dos Gapte: The subject far 
discussion is:

“insecurity of and 
life and property

danger to 
in railway
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travel and protection of railway
stall against police and other offi-
cial* who violate railway
TOlCB---- *.

1 think officials include railway offi-
cials also.

Shri l a d l m  Baa: Then it means 
promotions and everything!
' 8 W  B. D u  Qaptai There are many 

wayside stations; there are stations in 
•out of the way places. The Station 
Masters and other staff at such sta-
tions do not have any protection. 
I know that sometime* they are 
robbed. Dacoities take place. The 
dacoits surround them. They are 
practically at the mercy of robbers 
and dacoits. I suggest that in those 
places the railway authorities should 
.arrange to supply arms to those offi-
cials. I do not think there is any 
harm in supplying them with 
■revolvers to protect themselves.

As regards the RMS staff who 
travel in trains, they may also be 
supplied with revolvers to protect 
themselves, because they run the same 
risk. Why should they not be armed 
while they are on duty?

The main thing is that the whole 
administration—whether railway or 
non-railway—is corroded. Even if we 
try, it will be very difficult to control 
the administration. The administra-
tion is getting out of their hands. The 
whole machinery is getting out of 
their hands. But if Government can 
feel the seriousness of the situation 
now—it is not too late; there is still 
time—if they can remodel the admi-
nistration, if they can reorient the 
administration, if they can control the 
administration, then there will be a 
chance to remedy all these things. 
Otherwise, I fear the history of 
Pakistan and the history of Sudan 
may be repeated in India, If you do 
not take this as warning from my 
humble self.

Mr. Chairman: There is just one 
botur to go. The hon. Minister will 
take half an hour. I propose to give

Insecurity of life in yga. 
Raiheay JVovsJ 

chance to two hen. Members. I hope 
each will take 19 minutes.

Fiattt D. N. Tiwary: My reply wift 
take some time.

Mr. Chairman: There is no nghi of 
reply. There is no resolution before 
the House.

Shri D. C. Sham . (Gurdaspur): 
Hon. Members who preceded me have 
drawn a very alarming picture of the 
law and order situation so far as it 
affects the railways. One hon. Mem-
ber more out of imagination than out 
of a sense of reality went so far as to 
say that the whole administration was 
corroded and that we should take a 
warning from the ominous things 
which have happened in certain other 
countries and certain other regions. I 
think this was nothing but a case at 
imagination running riot It was a 
case of going very much outside the 
pale of the discussion of this problem. 
To say that everything is all right 
with the railways so far as the secu-
rity of passengers and the railway 
staff is concerned, so far as the pro-
tection of the railway property or the 
property of the customers of the rail-
way is concerned, is, I think, not to 
the point There are many things 
which need to be looked into and 
tightened up. Many controls should 
be geared up. All these things are 
necessary and I think Pandit Tiwary 
was well within his rights to draw the 
attention of the administration to 
those things. That there are murders 
committed on the running trains and 
in the station premises, no one can 
deny; that there are robberies and 
dacoities both on the running trains 
and in the station premises, no one 
can deny and we are all ashamed to 
admit their existence. There are 
thefts in the passenger trains and 
goods trains. But the question is this. 
Is the law and order situation that 
prevails in the railways worse than 
the law and order situation that pre-
vails elsewhere? That is the question 
to be taken Into account

ia NoraupBSR i t »
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To begin with, I would admit that 
any kind ot criminal activity, be it 
minor or major, any kind ot anti-
social activity, be it a murder, rob-
bery or dacoity or thefts, shows 
social 111-health It also shows, it I 
can put it like that, administrative 
incompetence and the inadequacy at 
tile resources to cope with the situa-
tion that prevails and also the lack 
ot proper vigilance. All those things 
are there I do not deny them. But 
<m the floor of this House, I was once 
told by the hon. Home Minister that 
so far as the law and order situation 
in this country was concerned, 
it could compare favourably with 
any country of the world 
The law and order situation in this 
country was much better than any 
Country in the world, though there are 
break-downs of the law and order 
situation bo far as the railways are 
concerned While I plead urgently, 
most emphatically and roost insistent-
ly for the tightening up ot the super-
vision and all that kind of thing, I 
would say that the railways did not 
have as poor a record as my alarmist 
friends have made it out The M Ps 
are robbed But other people are also 
robbed Then why should not the 
MPs be robbed? If thefts take place 
to the houses of other persons, I do 
aot see any reason why thefts should 
not take place m the houses of the 
MPs

An Ho b . Member; You be robbed

Shri D. C. Sharma: It does not
mean that, if an M P is robbed, the 
whole universe has come to an end 
I am sorry for anybody who is 
robbed, whether he is an M.P. or any-
body else I feel sorry for it; I feel 
sorry for myself if I am robbed. But, 
if an M P is robbed and lose* Rt. 120 
because he was travelling in the 
company of a man who described him-
self as a disciple of a sadhu I do 
not know whether I should admire 
'fee wits ot the M.P or the wits of the

oota who described himself a 
disciple of a sadhu. We are 'all 
persons who are occasionally objects 
at such mishaps. But to tar the rail-
way administration with this kind at 
a brush because a murder has taken, 
place somewhere.. .

Pandit D. N. Tiwary: I protest;
there is no tarring. We have ahnjHy 
drawn the attention of the railway 
administration to these acta £6r 
tightening up at the machinery.

Shri 0 . C. Sharma: You do not in-
terpret it literally. It is a phrase 
which does not mean perhaps as muidh 
as its literal meaning.

So, to tar the railway administration 
with this kind of a brush, I think, la 
not justified All the same, I h»»e 
said and say again that something 
should be done and I have some cons-
tructive suggestions as to what should 
be done regarding this.

In the first place, I would ask the 
hon Minister to see to it that the GRP 
becomes an independent body, con-
trolled entirely by the railways I 
do not know how this can be done but 
I think the ingenuity of the Rail-
way Minister can be depended upon 
to do something so that GRP does not 
serve under two masters All the ills 
that have been pointed out on the 
floor of this House show that the 
GRP is serving two masters at one 
and the same time and therefore, it 
is not as vigilant about its work in 
the railways as it should be There-
fore, the first thing that should be 
done is that the GRP should be 
brought entirely under the control of 
the railway administration. If the 
railway administration can have a 
railway protection force for doing 
various things, I do not see the 
reason why this body cannot be con-
stituted to look after the welfare Mad 
the security of the passengers and 
others.

My second suggestion is this. We 
have recently instituted a mobile tat*.
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•S' friend over there w m  referring 
to the out of the way station*. 1 
•qate from * place which could be 
described m situated near an out of 
fee tray station. I know sometime* on 
■utt branch line thefts have occurred 
and those thefts have done some kind 
of harm and put fear Into the heart* 
dt the railway employee. Our au- 
Ptaritiea should have some mobile 
«nits of police so that these units can 
(ravel along those routes and railway 
Kites which are in a way removed 
from the centre of the railway admi- 
aiatration and from the centre of 
•xfoan life. We have such a mobile 
police unit in Delhi.

The third thine is that it should be 
made compulsory for the railway staff 
to be instructed in the use of rifles 
and they should be given sane train-
ing. Unless that is done, this will go 
o r  all the time. Only this morning, 
I read that in Delhi they are going 
to have this rifle training. They have 
divided Delhi into certain zones and 
they will give rifle training to any 
person who is certified as a fit person 
by an MP or a member of the Cor-
poration or by some body else. If 
rifle training is necessary for the citi- 
aens of Delhi, it is also necessary for 
the railway employees who are work-
ing in so many places. Therefore, I 
would ask the hon. Minister to work 
out some scheme, by means of which 
rifle training Is made as wide-spread 
amongst the railway workers as 
possible.

Sir, while 1 feel worried about the 
murders that take place, about the 
thefts that take place, about the 
robberies that take place—as a citizen 
of India I feel as much worried 
about them as my hon. friend Pandit 
Tiwary or any other Member—I am 
sot going to say that all these thefts 
that take place, whether it be railway 
goods or goods belonging to passen- 
p n , are on account of collusion bet-
ween the railway employees and the 
anti-social elements. I am not going 
to make such a sweeping generalisa- 
fim. AU the same, I would say that 
sometimw they are the result of that 
kind of collusion. It Is not something

new that I am saying; 1 think the 
Inquiry Committee over which 
Acharya Kripalani presided also had 
something to say on that subject 
Therefore, while you have to keep a 
watch over the anti-social elements in 
the country you have also to keep a 
watch over your own employees so 
far as goods trains, godowns and other 
things are concerned. I do not say 
that you should keep a watch over 
them like the police, but what I say 
is that the Railways should have a 
very intensive programme of social 
education.

I know that social education is done 
by the Railways. They have the 
microphones and megaphones for 
announcing the arrival and departure 
of trains, even though it is very diffi-
cult for an ordinary passenger to 
follow the announcements. Only a 
lucky few can follow those announce-
ments; but even then it is good, it is 
a step in the right direction. There-
fore, I would say that the Railway 
Administration should take in hand 
social education of its employees, 
especially those who deal with these 
things. If the right kind of educa-
tion is undertaken, other things will 
become better than before I am a 
great believer in education. I think 
where the police fails, where other 
agencies fail, education can succeed. 
We need education of these gentle-
men as much as that of anybody else.

Sir, I feel unhappy to read all these 
statistics. I am sure the Railway 
Minister will look into all these things 
But the most important thing is to 
give the people, the passengers and 
the railway employees some kind of 
a new attitude as has been done in 
China so that these anti-social activi-
ties will become a thing of the past.

Shri Boae (Dhanbad): Sir, there 
has been a good deal of discussion 
over this subject It cannot be denied 
that there is something wrong in the 
Railways in regard to these matters. 
If I remember aright, there was a 
different system in the Railways pre-
vious to the Protection Force: there 
was the Watch and Ward Then, as
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a result of discussion in this House 
this Protection fore* m i  Introduced. 

‘Therefore, I do not think that the 
Railway authorities are sleeping over 
it; they are also constantly thinking 
over this matter. 1 also fed, as my 
hon. friend Shri Sharma has just now 
said, anti-social elements have very 
much increased in number.

I have only one or two suggestions 
to make. I find that the G.R.P. and 
tiie Protection Force have got no 
legal responsibility in regard to their 
duties. If a package is stolen from a 
station the poor clerk there is caught 
hold of and not the man who was 
actually guarding the package at the 
station. 'Hiere is no fencing at 
stations. Sometimes no lock and key 
is provided to keep things in safety. 
i  think this responsibility should be 
attached to the G.R.P. and the Pro-
tection Force; otherwise they go Scot- 
free even though they are responsible 
for guarding the goods at stations

Regarding passengers travelling in 
trains, I think it is very difficult to 
protect every passenger all over India 
in every compartment of every run-
ning train. I myself had an experien-
ce. I was travelling in a first- 
class compartment I found a man 
trying to snatch away a packet be-
longing to another man in the com-
partment

Shri Jagjivan Ram: A gentleman7

Shri Bose: He looked like a gentle-
man. I immediately got up and I 
did not sleep for another two or 
three stations Both of us were 
sitting like that for some time He 
was getting down at every station— 
probably looking up his companion 
and talking to him—and coming back 
I could not bolt the door of the com-
partment. TTiea-efore, what I say is, 
it is very difficult for the Protection 
Force to protect every passenger. But 
you can provide proper fencings and 
lock and key for safety of goods at 
all big stations, and thereby save the 
railway employees from unnecessary

troubles. I had occasion to diacusa 
these things recently with sans rail
way employees. They said that arti
cles remain on the platforms without 
any proper fencing. The guards an 
there to watch over those things to* 
the whole night, but if something is 
lost the next morning the poor clerk 
is held responsible and the guard goes 
Scot-free. Therefore, the law must Imp 
so amended that the people who guard 
the things are held responsible. As 
Shri Sharma said, the GJLP. and the 
Protection Force are now under tbs 
State Governments. If they can be 
brought under the Railway Adminis
tration, it would be much better. I 
understand that only the local SP. cas 
appear before the courts for prosecu-
tion purposes. The Railway Police 
also should have the right to present 
their cases before courts. It is not 
very difficult to make the necessary 
changes in the legislation.

I feel that responsibility, legal res-
ponsibility should be attached to these 
people in the Protection Force and 
the G.RP. If there is no such res-
ponsibility they simply come and go 
away, they do not care for the station 
master or other staff. Now the res-
ponsibility remains with the railway 
employees. That is a real flaw in the 
whole Administration. Of course, as 
I said, there are also more anti-social 
elements now and, therefore, we shall 
have to be more careful and watch-
ful

The Deputy Minister of Railway* 
(Shri Shahnawaa Khan): Mr. Chair- 
aoan, Sir, I am very grateful to the 
hon. Mover of the motion and other 
Members who have taken part in this 
discussion which has served to focts> 
the attention of this House and 
through this House of the whole coun-
try on this very important problem 
of law and order on the railways; 
and the thefts, murders, all thess 
things, which disturb the mind of the 
public. We ourselves in the Railway 
Ministry have been much concerned



DiicuMtian re: 18 NOVEMBER 1058 Insecurity of Ufe in 400
Railway Travel

whenever there is any such incident 
which disturbs the Railway Minis-
try. We might say we have been 
concerned more than other people 
because it happens either in running 
trains or in railway premises and this 
problem has been agitating and seri-
ously exercising the mind of the 
Railway Minister and his Ministry. 1 
might add that we have taken what-
ever steps were possible to collaborate 
and to secure the co-operation of the 
State Governments in curbing crime 
wherever and whenever it comes to 
our notice. Whenever they feel the 
necessity for it, the Chief Security 
Officers of all the railways meet the 
Inspectors-General of Police of the 
States and the General Managers 
contact the Chief Ministers of States 
and they all try to meet the situation

Recently, only on the 7th of this 
month, the hon. Railway Minister met 
the Chief Ministers of all the States 
where this question was also discus-
sed and whatever preventive steps 
could be taken were fully discussed, 
and I am very glad to tell the House 
that we were assured by all the Chief 
Ministers that they would extend 
their fullest co-operation to us in try-
ing to curb arime on the railways

Nevertheless, I cannot refrain from 
stating that there was too much ex-
aggeration, and I might add, an 
alarmist view was taken of the whole 
situation. 1 am very glad that our 
hon. friend Shri D. C Sharma has 
made my task very much easier.

Shri Tangamanl: He came to your 
rescue.

Shri Shahnawas Khan: He took a 
very rational and balanced view and 
he has made my task much lighter. 
Whatever happens on the railways. . . .

Pandit D. N. Tiwary: May I inter-
vene ? One wrong impression has 
been given, and that is by the speech 
of Shri D. C. Sharma. This occasion 
was not taken for criticizing the rail-
way administration. It was only an 
occasion to focus the attention of the 
2 a i(A i) LSD .— 7.

railway administration and of the 
Home Ministers of the States to re-
medy these defects. This view, that 
they have taken an alarmist view, is 
totally wrong. They have never 
taken an alarmist view. We wanted 
to put our heads together and find 
out ways and means to check this 
trouble.

If my speech was understood in 
anyway like that, I am very sorry 
that I must telJ the hon. Minister of 
Railways that perhaps he did not give 
that much attention to it which it 
deserved.

Shri Tangamani: The alarm signal
had to be given !

Shri B. Das Gupta: The small things 
gather up and make big ones. As our 
hon. Prime Minister has been say-
ing, the small things together make 
a big thing.

Shri Shahnawaz Khan: I submit
that whatever happens on the rail-
ways cannot be completely isolated 
from whatever else is happening 
around us all over the country, and I 
would like to read from the recent 
report published by the Ministry of 
Home Affairs, reviewing the crime 
position in India in 1956, as compared 
to the year 1955 This is what they 
say:

“All heads of crimes excepting 
counterfeiting showed increases. 
The most noticeable increase took 
place in offences against property 
and in murders. The increase has 
spread practically all over India”.

This is what the Ministry ot Horae 
Affairs have stated in their report

In the year 1956, there were 10,025 
murders throughout the country, and 
in the same year, the number 
of murders on railways was 29; it is 
28 compared to 10,025. I might say 
that every day, the railways carry 38 
lakh passengers. So, it is by no 
means a very alarming picture.
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Shri Tamawwni: Murder in a
railway train is not alarming’  Has 
it to be taken just as murders else-
where?

Shri Shahnawaz Khan: Neverthe-
less, as I said in the very beginning, 
even if there is one murder, that is a 
matter for very grave concern, and 
we do take a very serious view of 
it, and it will be our constant en-
deavour to try and minimize crimes to 
the extent that is possible

Hie hon Members who spoke today 
on this motion talked about crimes 
m passenger trains and in railway 
premises, thefts in goods trams either 
while they are at the stations or 
while they are running Also, they 
spoke about the safety of the railway 
staff They also spoke about the 
duties of the GRP, that is, the Gov-
ernment Railway Police, and of the 
RPF There a little confusion—I 
should say, m understanding the 
duties which are assigned to thest 
Forces Under the existing arrange-
ments under the Constitution, the 
responsibility for looking after the 
passenger trains and for looking after 
the safety of passengers travelling in 
trains and on the railway pr< rmses 
is that of the GRP which is conti ollc d 
by various States through which oui 
railways run This GRP 1 again 
divided into two parts one portion is 
known as the Crime Police, and the 
other is the Order Police The duties 
of the Crime Police are to dctu t 
crime and to bring the culprits tn 
book and to prosecute them in \ incus 
courts The Order Police has to main-
tain order on the railway premises and 
to control traffic The State Gov-
ernments pay for the Crime Police, 
but for the Order Police I fnight say 
that annually we are paying some-
thing like Rs 80 lakhs or perhaps a 
little more

Shri Drnppa (Bangalore) Why 
don’t you have your own force then’

Shri Shahnawaz Khan: Beside this 
GRP, there was another force known 
as the RPP—Railway Protection 
Police. During the war time, looting

of wagons, murders and dacoltiea in-
creased and it was decided to organise 
this force known as the RPP. Their 
duty was to escort various trains. 
When we reorganised the Railway 
Protection Force, we took over the 
duties of escorting goods trains from 
the RPP, but, the duty of escorting 
passenger trains still rests with the 
G R P , which is controlled by State 
Governments

As has been pointed out, the Rail-
way Protection 'Force had to be re-
organised m order to cope effectively 
and efficienctly with the increasing 
icsponsibility which they were ex-
pected to shoulder Their jurisdiction 
is very limited and this thing was 
fully discussed in this House Their 
mam duties are to rendei protection 
to the railway property in railway 
premises

Shri Raghubir SahaJ (Budaun): 
The hon Deputy Minister may tell us 
whether he is completely satisfied 
with the present arrangements of the 
G R P and R PF

Shr) Shahnawaz Khan: We have not 
experienced any serious difficulties »o 
far As I will be explaining a little 
later, the increase in crime is by no 
means on such an alarming scale as to 
vanant an> major changes

I vi as talking about the Railway 
Protection Force It has been orga-
nised only to ensure better pro-
tection to property belonging to the 
railway or entrusted to them as 
carriers and this force has been given 
ccrtain very limited powers of search 
and arrest for that purpose; but it 
has no powers or duties as such in 
respect of thefts and robberies against 
passengers and employees This force 
has no powers of investigation, which 
is within the scope of police duties of 
the State So, the RPF has been 
reorganised and I have no hesitation 
in saying that it has now been trans-
formed into an efficient and well- 
disciplined force But their duties are 
slightly different from what hoc
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Members seem to imagine. It was 
previously known as the Watch and 
Ward___

Pandit D. N. Tiwary: What is the 
use of spending so much money on 
the RPF If it does not protect the 
passengers?

Shri Shahnawas Khan: The RPF
was reorganised and at present its 
strength is about 43,000 and odd 
throughout India. We are spending 
nearly Rs. 6 crores—Ks. 5.69 crores 
to be exact—over the RPF.

I am very glad to tell the House 
that there has been a distinct reduc-
tion, in the number of thefts of rail-
way property. I will give the figures 
later on. There has also been an im-
provement in the number of compen-
sation claims that we have had to pay.
I know that cases of thefts in collu-
sion with members of the RPF some-
times do occur; I do not deny it. 
Every person out of the 43,000 men 
who serve on the RPF is not an angel 
or saint or one who does nothing 
wrong; far from it. Cases do occur. 
An odd employee may collaborate 
with outside thieves in stealing rail-
way property. It will happen in every 
organisation, in even the best discip-
lined forces.

Shri Rajendra Singh (Chapra): 
Why talk only of the employees? 
Even the officers are collaborating 
with the thieves.

Shri Shahnawaz Khan: That is a
new point. The hon. Member did not 
speak when the motion was under 
discussion. I think the idea has 
■truck him rather late.

An odd case might occur here or 
there. But, on the whole, I can assure 
this House that the Railway Protec-
tion Force is functioning well and it 
is improving day by day. And it will 
be our endeavour to try to improve 
matters as much as we can.

An hon. Member here has suggested 
that the railways should take over 
the Government Railway Police. That

appears to be the main suggestion. 
There are constitutional difficulties in 
the way. Also, the crime taking 
place within the railway premises 
cannot be isolated from the conditions 
existing in that particular area. It 
is common knowledge that breaking 
of vans, for instance, takes place in a 
particular locality where certain type 
of conditions exist. So, we have tried 
to liquidate these gangs which live in 
various areas in very close collabora-
tion with the State police, whose res-
ponsibility it is to carry out investi-
gation and prosecute people. It is for 
this reason that we cannot take over 
the responsibility which at present de-
volves on the Government Railway 
Police But the Railway Protection 
Force is always there to give support 
to the Government Railway Police 
whenever it is required. Only re-
cently, one of my hon. friends was 
talking about a running train dacoity. 
It took place, I think, somewhere near 
Mughalsarai—Bharthana is the name 
of the station. Some people got into 
the compartment. On the way they 
looted the passengers. As they were 
trying to get away the Railway Pro-
tection Force arrived on the spot and 
they caught them red-handed and 
arrested them on the spot. They have 
also had to shoot a number of people 
who were breaking wagons. I am 
sorry that we cannot take over the 
duties of the Government Railway 
Police under the existing conditions.

Some hon. Member—I think it was 
Pandit Tiwary—talked about the 
molestation of women in running 
trains and all that. Some cases have 
happened But, as I will quote from 
the figures a little later, cases are very 
few. There is nothing to be alarmed 
about and in fact there is nothing 
worth mentioning. Of course, women 
travelling in trains are open to all 
these dangers, but this is no more than 
the danger of risk which a young 
girl going to school all by herself in-
curs.

My hon. friend, Shri Tangamani, 
read out my reply to a question; th*
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steps that we had taken to ensure the 
safety of passengers and particularly 
of women passengers. Their compart-
ments are put in the centre of the 
train, the guard and other railway 
employees have instructions to go and 
watch that compartment at every 
station and the latches or the catches 
inside their compartments are kept in 
order. These are the normal precau-
tions that we are taking.

He also said that the strength of 
the Railway Protection Force and the 
GRP was not enough. 1 have already 
given the figure. We pay a little less 
than a crore of rupees for the G. R 
Police and spend a little less than 
Rs. 6 crores on the Railway Protection 
Force. I do not know whether our 
Railway revenues would permit more 
than this.

Shri Tangamani talked about the 
protection that should be given to 
R.M.S. employees. Of course, every 
person travelling in a train must be 
protected and specially persons who 
travel m R.M.S vans The case is sub- 
judice and at present, I would not like 
to say very much about it. But he 
would remember that m one of my 
replies, I had given out that amongst 
the persons who travelled in that 
R M S van were some postal employees 
and one beautiful woman also

Shri T. B Vittal Itao (Khammam): 
In the RM S van’

Shri Shahnawaz Khan: It was not as
if they had forced their way into the 
compartment They were probably 
welcomed in the compartment. But 1 
would not s.aj' anything more about it.

Pandit D. N. Tiwary: Parliament
can sanction one or two crores more 
for the safety of the passengers.

Shri Shahnawaz Khan: Even if we 
were to increase our Force three-
fold or four-fold, it would not be 
possible to ensure absolute protection 
for every passenger who is travelling 
How can you watch every person’s 
wallet or foundation pen in a com-
partment?

Shri B. Das Gupta: If they are not 
asleep then something can be done.

Shri Bose: The difficulty arises when 
the G R.P. do not co-operate with the 
Railway officials in big stations That 
is the most important point. They are 
under the State Government and rail-
way officers do not obey their orders.

Shri Shahnawaz Khan: As I said, 
there may be some instances where 
they have not co-operated very well 
with each other, but on the whole the 
arrangement is working satisfactorily. 
Apart from a few odd cases that hap-
pened here and there, there is no 
serious situation that has developed.

Shri Tangamani: T h i s  is the first
time that \*e are hearing about it. Last 
time what we were told was that there 
were three men in the RM S van—one 
was the main guaid, the other was a 
peon and the thud was a porter who 
had no buvness to be there.

Shri Shahnawaz Khan: The fourth
was d woman

Shri Tangamani: Only when the list 
of arrested persons was given, we came 
to know that one of them happened to 
be a woman That is my recollection 
of the reply It is for the first time 
that we hear that one of the persons 
in the RM S van was a woman.

An Hon. Member: A beautiful
woman

Shri Shahnawaz Khan: Before I sit
down, I would like to give a few 
figures about looting and dacoities is 
running passenger trains.

19SS i95<> 1 9 5 7  1958
(.Upto 

August)
Western Railway 19 31 37 16
Central Railway 10 1 1  7 20
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Southern Railway: Nil during all

these years. Similarly in other Rail-
ways, it is 4 or 5 or two. As I said, 
the situation is not so serious or 
alarming ag it has been made out. I 
might add that during these years, 
there has been a very substantial 
increase in the number of passengers 
that are travelling and the goods that 
are carried.

About molestation of ladies in 
compartments, on the Western Rail-
way, from 1955 to 1958, for four years, 
there has been a total of four cases. 
On the Central Railway, there has 
been only one case during the last 
four years. The North Eastern Rail-
way has been very good: no case at 
all. On the Northern Railway, there 
have been seven cases. On the 
Southern Railway, no case. On the 
Eastern Railway, only one case. On 
the South-Eastern Railway, there 
have been two cases. On all the 
Railways, during these four years, 
there has been a total of 15 such 
cases which, 1 am sure, the whole 
House will agree, is nothing to be 
alarmed about.

Shri Mahanty (Dhenkanal): May 1 
seek a clarification from the hon. 
Minister?

Mr. Chairman: Let him finish.
Shri Shahnawaz Khan: If the

House is interested m knowing the 
number of murders, I would give.

Some Hon. Members: Sure.
Shri Shalwawa* Khan:

19SS «956 1957 1958
(Upto 

August)
Northern Railway 14 13 23
Southern Rail-

way 1 1 Nodc
Eastern Railway 8 Nil 5

17

3
3
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V96193$ 1»S7 *»53(Upto
Central Railway 7 1 9 4
Western Railway 10 10 8 10
South Eastern

Railway 2 2 5 1
North Eastern

Railway 4 2 3 3

These are the total number of
murders that were committed on the
Railways.
The number of thefts of goods ir. 
transit Is also showing improvement. 
There is definitely a downward
trend. I might quote some of the
figures.

No. of eases of theft of good* 
in transit 

Southern Railway
6i?
479 a big decrease 
453 further improvement.

Western Railway
927 
784
776
North-Eastern Railway

708 
5 <6 
626

*955
1956
>957

>955
1956
1957

1955
1956
1957

Here, of course, in the year 1957 there 
has been a slight increase.

1955
1956
1957

South-Eastern
MS7
2,864
J.833

Railway

There is a very distinct improvement 
tn 1957 over the figure of 1956.

The area which now com-
prises the North-East 
Frontier Rlv.

1955
1956
1957

1955
1956 
X9S7

207
171

195

Central Railway

1,402
1.057

890
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Northern Railway

i«>55 464
1956  5 16
1957 587

Eastern Railway

*<»CS 2,784
1956 2,149
1957 3.141

On the Eastern Railway the position 
is not very satisfactory It has always 
been rather unsatisfastory, but we are 
taking steps to improve the position

Shri Tangamanl: What is the com-
parative value of the goods stolen 
and the claims paid’  Any increase 
or decrease’

Shri Shahnawaz Khan- I could 
give the figures it it would not tire 
the House

Mr, Chairman: He wants to know
the claims position

Shri Rami Reddy (Cuddapah) Is 
the list read out just now about the 
number of thefts complained of or 
detected’

Shri Shahnawaz Khan: About the 
claims that have been paid by the 
railways during the last five years 
the figures are as follows

Year R.
1953-54 2,89 22,804
1954-55 2, 55*45.116
1955-56 2,56,48 204
1956-57 3,32,79,455
1957-58 3,o4,oo,ooo

An Hon. Member: That is a
improvement'

Shri Shahnawaz Khan: Compared to 
the preceding year, there is a distinct 
improvement—in 1957-58 over 1956-57

These are some of the figures which 
go to prove that although some crimes 
and thefts do take place, they are not 
of a very alarming nature

In the end, I would like to thank my 
hon friend. Pandit D N. Tiwary, for

very kindly focussing the attention of 
this House on this important problem. 
For that, I am very grateful to him.

Shri Tangamanl: What about pro-
tecting those railway employees who 
are doing their duty? That was also 
part of the discussion which was raised.

Shri V. P Nayar: "They will get all 
the protection".

Shri Shahnawas Khan: Some of the 
railway employees have been molested 
and sometimes assaulted, but that is a 
thing which we have to take up with 
the local police And wherever it has 
happened, we have taken up those 
cases very strongly with the police and 
the State Government The incident 
that happened at Sealdah recently, 
where two T T E ’s were arrested by a 
police officer—not by the same officer, 
but arrested by some other police 
officer—for having charged a police 
officer who was travelling m a higher 
compartment—was referred to some 
time back on the floor of this House, 
and that question actually agitated the 
mincb, of hon Members of this House 
We took up that question with the 
State police, but we could not proceed 
very far because that case is sub- 
)ud'ce The railway officials have also 
gone to the court, and the police have 
albo filed a suit m the court In cases 
which are sub-judice, we cannot do 
veiy much

In cases where railway employees 
have given up their lives in perform-
ing their duties—and there have been 
cases where railway employees have 
been killed while performing their 
duties—we try and support their 
families as much as we can, and we 
have been trying to provide suitable 
jobs to their dependants if they have 
any Apart from taking these matters 
up very strongly with the local Gov-
ernments, there is very little else that 
we can do

Shri Tangamanl: What about the 
Kodambakkam station master?

Shri Jatfivan Ran: That case is
sub-judtce.



Piodit D. N. Tlwary: May I know 
whether there is any constitutional 
difficulty in extending the scope of the 
Railway Protection Force for the safety 
of the passengers and the protection 
of the running trains, not goods trains, 
but passenger trains, and if not, why 
the Railway Protection Force are not 
given to escort and protect the pas-
senger trains?

Shri Shahnawaz Khan: There are 
serious practical difficulties in taking 
over the duties which are at present 
being done by the Government Rail-
way Police.

I have said that in important trains, 
particularly in the areas which are 
known to be notorious, and areas 
which are bad from the law and order 
point of view. . . .

Shri JagJJvan Ram: My hon. friend 
comes from such an area.

Shri Shahnawaz Khan: .. .the pas-
senger trains are escorted by the Rail-
way Protection Force. I might also add 
that in areas where the law and order 
problem is not very satisfactory, some-
times, we do send our Railway Pro-
tection Force also to the various 
stations. . . .

Pandit D. N. Tiwary: If you send 
them sometimes, (hat means that there 
is no practical difficulty. The difficulty 
is one of adjustment only.

The Deputy Minister of Railways 
(Shri S. V. Ramaswamy): We have
no powers of investigation That 
depends on the G R.P.

Shn Shahnawaz Khan: It happens 
sometimes that when a dacoity takes 
place at a station, and the station staff 
are nervous, we then either arrange for
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the G.R.P. force to be stationed there, 
or we send our own Railway Protec-
tion Force to go and patrol the areas 
in order to give them confidence.

Shri Dasappa: Why not re-examine 
the whole position of the inter-
relationship between the Reserve 
Police and the Railway Protection 
Force in consultation with the Home 
Ministry so that there may be a better 
integrated force which will look after 
all the aspects of the case?

Shri Shahnawaz Khan: This question 
has been examined in co-operation 
with the Ministry of Home Affairs, the 
present one is the most practical solu-
tion that has been found.

Shri Achar (Mangalore): With
regard to murders, may I know whe-
ther the Minister has got figures as to 
whether any of them ended in convic-
tions, or whether any cases dropped 
out without any detection? Did all of 
the cases end in conviction, or some 
were dropped without detection? Has 
the Minister got any figures in regard 
to these?

17 hrs.

Shri Shahnawaz Khan: That is a
very big job. As I said, prosecutions 
are launched by the local police and 
we do not collect those figures. I 
might say that there are quite a num-
ber of cases that go undetected.

Mr. Chairman: The discussion is
now concluded.
17.01 hrs.

The Lok Sabha then adjourned till 
Eleven of the Clock on Wednesday, the 
19th November, 1958.
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